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i Appeal HWa, BEALU48AT

f iadroer No. TOO20{ 015

Per: P.8. Pruthi

This  appeat is fled  against Order-in-Orig alor NG
&6/ Commr/MRT-I1 /2006 dated 2112000 passed by the Commissioner

of Central Excise, Moecrut-H,

2. During  (the  yoar 2002304 o 2005-06, the appellant filed
applications secking remission of duty on account of molasges gaid to
Iiave been lost during storape, under Rule 21 of the Central Excise Rules,
The Asstt, Commissioner reported that the shortages of molasses which
wag lost is within the prescribed limit of 2% year-wise, The adjudicating
authority recorded that in terms of Board Circular I". No. 40/73-CX-{ and
.F‘.Nﬂ. 21/29/65-CX4, the first intimalion regarding loss should be sent
within 24 hours of the occurrence to focilitate verification of the foss, The
adpudicating authority, in view of the fact that the appeilant could not
furnish the date of informaltion abowul the foss in each case, rejected the

applications for remmission of duly.

3. Heard both sides,

4, We find thal copies of applications for remission of duty are
submitted along with the appeasl. The learned AR appearing for Revenue
slaled that there is no proof of such applications having been submitted.
Pherefore, the guestion arises before us whether these applications were
intdeed submitted. We note that the impugned order states in the very
first paragraph that “briclly stated the facts are that M/s Simbhaoli

Sugar Mills filed the under meniioned applications sccking remission of
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